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g a1 dfam Y walRr # ogoar @
Tifgd | AT oF Nz AR T W
e faR & g @ @ E

SARDAR NARINDAR SINGH BRAR
(Punjab) : Sir, I also feel about it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He wants to move it. He or she
may move it according to the procedure. I am
now going to the business,

SHRI RAJNARAIN : What is the

procedure? ga aE T4 H'H?ﬁ' EITEP'-QTH
T FeEFd | Ao e g fF e #
FIE F1H grar Aq@ | faadr & s
e FCAT AR &, I @Y faewvw g
g199d FT g 5 oam oTw o

et 2
THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I know that.

N TIRATAS - AT AT AR ATAR
2 a1 s 7% 999 £ fF g9g waiEr @
go & | wza & fafaes & g § 9k
I ATd ®I WHEA gC AT IR AT TR
q3H AT qrlg T4 w € A 99 9%
500 BT AT &l HLd &, a1 AT qia-
i | &t 5w fad F e ww @ g
AT A T SfEm sEear &%)

&t q®o Wo faw : (377 93w) : #iwe,
uF ara § ard A s A §
fe oo & Jae & Sfevdhamw 3 a9 48
2...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I want to know the pleasure of
the House. I have not seen him. I do not
know, I am telling.

(Interruptions)

Keep patient. One of the hon. Members has
drawn attention to it and how far he came,
where he came, at least I do not know. So....

SHRI RAJNARAIN : You make inquiries.

SHRI K. S. CHAVDA (Gujarat) : I have
seen him.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is what I want to know.

wit sfitewr vt : o, T At A7

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : If the House thinks that he did
enter, it is a serious matter. Before I do
anything . . .

SHRI S. N. MISHRA (Bihar) : Sir, this
would be the correct course, as you yourself
seemed to suggest, that you should make
enquiries about this. Some hon. Members did
see the particular person coming into the
House. So, kindly make inquiries. Your
attention has been drawn to this. And since it
concerns the dignity of the House and the
functioning of this House that an outsider
should not come into this House, it becomes
your responsibility to see whether he did in-
fringe the rules of the House. As to whether he
did come into the House or not, kindly make
inquiries. That will satisfy the hon. Members.

SHRIMATI YASHODA REDDY : I will
make a personal explanation. It is a fact that the
Chair did not see him because the Chair was
turning this side. I agree. But 1, an hon.
Member of this House, and another Member of
the House, saw him. I agree with the ruling.
' I agree with the Chair that since he had his
back to that side he could not see him. But the
very fact that he had come up to the last benches
it should be enquired into. I agree with you that
tomorrow you may find out from that Member
and get the information.  Sir, a stranger had
come and the dignity of the House has suffered.
Two other hon'ble Members have drawn your
attention.  Whatever you do—give your ruling
tomorrow—we will abide. But please keep up
the dignity of the House.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I will consider the matter.

THE BIHAR APPROPRIATION BILL,
1969—contd.

SHRI AWADHESHWAR PRASAD SINHA
(Bihar) : Mr. Vice-Chairman, Sir, [ am
supporting this Bill with a heavy heart. Sir, it
was in 1961 that the great
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[Shri Awadheshwar Prasad Sinha] man of
Bihar, Dr. Sri Krishna Sinha, the Chief
Minister, passed away. = Much water has
flown down the Ganga since then. But it is a
matter of great sorrow to me that there has
been so scanty developmental activity in

Bihar  but there has been too much of
politics there and the people have been
suffering. I take a national view of things,

not a party view of things. Whoever has erred
has to be censored. The people of Bihar have

[RAJYA SABHA ]

suffered. I am with the people of Bihar
first and any party next. It is a matter of
SOITOW. If development activities = were

carried on, the great suffering of the people
would have been avoided. But that has not
been done, and I am very sorry for this.

Now my esteemed friend, the Minister
referred to certain things which he intends to
do for Bihar. We are grateful to him for all
that. But there are many more things which
have to be done. First I would draw his
attention to one fact. I have a certain claim
over him because myself and this gentleman,
many years ago, were working together in the
Congress (Socialist) Party. So I have a certain
claim over him. When he got this gaddi, I was
glad that he would listen to me for the welfare
of the people, not for any personal thing. I
have none in this world, as the Dunlop
advertisement goes "Only me and the Dunlop
left". I am left alone in this world...

ot TR (ST W)
AT FEr A1 Hw qmfaez T A
g 7 ag o afeasc 7 7

EIRE
T

ot fwwr me : oF fF AT oW

T garr 4 w@ofeeE 9w ¥

oY AT : AT GRS A7 AT |

I @ E |

sft Taet wra fog (fagre) @ =,
qigz  HTF ATET | ST WerdE ATAT FY
7 | 7% A9 FE-FA |

st T i, 17w
T H @ T F g9 19 & 918 9
7t g fFar 1T sm wiwa 9 H
g FC % UHT A & | GAG A F AN
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w1 FTATH FEA AA GrAWE qvar § |
FIEAE FAF F1 B FL FUA d A4,
FAET T3 2 f oW a8 gem ar s
qré} ¥ | gwa dfaer adf qars, w5
ot Aafaee qrEf qard A e daE
qrafaes ot aard | 9z Fagr qEg W@
AR FITET WA 2 | 19 W WewE
aefY F7 wEe AT )

SHRI AWADHESHWAR PRASAD SINHA
: Sir, he had referred to certain matters. I would
like to draw his attention to one important point
about which I had written to Mr. Morarji Desali,
when he was the Deputy Prime Minister and
the Finance Minister, and he gave me a very
satisfactory reply about the arrangement of
drinking water in the villages for the harijans,
the tribal people and the poor sections of our
sceiety in Bihar. He wrote back to me on the
eve of the Budget Session to say he would see
how much could be done. Water is a primary
necessity. One can do even without food for
some time but one cannot do without drinking
water. So I would like to d"aw the attention of
the Minister to this first.

Then, Sir, I referred to the great man, the
Chief Minister of Bihar, Dr. Sri Krishna Sinha.
Before he passed away he saw to it that the
Land Ceiling Act was passed in Bihar. I am
glad something has been done since then but
the progress has been very slow. Now there is
the President's Rule. I do not know when a
popular Government is coming. I shall be glad
if it comes. Now it is in his hands to see that the
Act which was passed through the inspiration
of the great man of Bihar is givea effect to
immediately, without any delay and without
any explanation of the difficulties by those who
are in charge of implementing it.

Then, Sir, certain labour problems have
been referred to. The labour problem in
Jamshedpur has become complicated because
of the attitude of the vested interest on the one
hand and because of the distorted attitude of
the labour leadership on the other. Of the two,
the vested interest is thousand times much to
blame, I must say that, and our Government
must always stand by the side of labour even if
they are listening to wrong leadership so long
as their demand is just and proper because it is
they who run the factories and not the
industrialists and they do it with the sweat of
their brow.
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I am sorry that Hathiji has left us. This is
one thing which distresses me most. I used to
refer to him about the various labour matters in
Bihar and he used to mark two ticks. Now a
strike is continuing in Jamshedpur. My friend
had referred to it two days ago. Mr. Kalyan
Roy also referred to it and said that this matter
should be taken up more or less on a priority
basis, that we should see to it that some
approachment is brought about and the strike
is called off as soon as possible.

Sir, some comparison of Bihar has been
made with some other States. I do not like this
comparison, Sir. In no case the Bihar case is
worse than what it is in other States. But why
should it be as bad as it may be elsewhere? It
should be much better, and so long as there is
the Preisident's Rule, it is the responsibility of
the Central Government to intervene and set
things right. So long as it is not done I feel
they are failing in their duty.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Let hirn have his say. He is in
possession of the House. You have no

s vreArean : fagr qea, oF qiEz
Wﬁﬁéﬁ#ﬁh%mﬂfr'ﬂiﬁ
IFT AT A g IHURYL F WHA
AU FT T F | AIgL AT AW AT A
FT AG I-FIAA T W@ § | § g
& ot 3g o &

oft wadvaT gere fag : 4 A A
®E
business to intervene.

SHRI AWADHESHWAR PRASAD
SINHA : I entirely agree with my fric:id, Mr.
Rajnarain, Mr. Karpuri Thakur has worked
with me as my lieutenant. T am elder to him.

At VAT ¢ AR, § IAR FE
@ T | IR FEa amfaee qEf v
win faar, swfaa & sv% gra aw w%
w g B o sow awfae adl
FEG AT TG § AT IqF A gfeqr
F Jawa At w37 9 A ww
gEaE H 45 g4 & FiF A qw
aagdd w form & w®r g )
He is a very humble and honest man,
alert type of person.

a very
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He can undergo any suffering in the cause of
labour. I have nothing but the highest praise
for Mr. Karpuri Thakur. Ever since I have
heard of his going without food for the cause
of labour he has risen in my estimation
because he could have created trouble in other
ways also. Since he has resorted to the
Gandhian line it is all the more reason for the
Government of India to come to his rescue and
see to it that the strike is called off and a
settlement reached. With these words I
support this Bill.

i dto UHo W¥A : JTAATSAA WEI-
T, 999 g § uF A AW g T,
for 3o% am @ famm = @® F
AR § | IR O A A AGT 3§ A
# qqd F1 agT Foq FOh @ 41 I A
forg awar o sorere #T9 & qE AE A
FAEY M€ FH & @ § A S A
sgtaet 4 wf o, wifs @ S g3
foF iy St &7 S TAATeRE FTARA 9T,
FHH UF qFAT 9T fgrger w1 W
wTaT & w9 F frar v § | FIE7 E =
F@ 4 fF 59 30 FT FAX AT FH
a7 & fF agr f5 S W &, 9% wmr &
AT 21, FAT § oW1 A0 FL | 99 AA
®1 ST | a@d gu o awa it o
qETAAY FANT H Z1 G A, AL WA H
a1 @ a1 f5 T e IFOT _W FE |
afewr s avdft oft %t @ o, wfed
I TZAEEAT FT AT AE AET FEAT
a7eT AT zufad § & T W W 4R
afad & aft IO AT AT A FEAT
WEATF |

ot T 4w, @ oF
g, forer fo & wonrw wiwa ot 1 29T
# wwrre g wiaw qemrd 7@ &
#rs fegg T odaT A, 9 gRA 99 9T O~
o ey ar fe e ot & @ ¥ I
2, e rea syt # oft gz F A Ew
T avan, afer @ fegEen # g
WH, TAH A AT T FL GAAT A,
i srera fZar av | @ 78 IT 97 B
afsd X T 79 TN FU 7 9@,
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[T Traareror]
ar fegmrdr & sawr sqaE 93w ) 0w
s awEE & fF aidw ol & v fa
7 ot wertw P A, 99 wET S
TE g )

At dto Qo Hawm : @@l W@ F 03
FEAT ATGAT § YT 57 AT FY gHL qAH
W #g 9% £ 5 fagre § 9w av ofa-
fifer aoFe 78 @ avft &) faEre &
& oF difafera oéf 7 Far 2 fr @i 0
sfafafa s wmaw @ oifer | gard
TE q oF A T} aEd A gy
faar a1 f& gz awdf &1, ozd s aEt
F IHH AT UHo UFo Yo F, IHF AT
Fat i g T T aw @ At e
AT #T A WAAHE AET qAT WA, At
ST qTET TATHE g & forg dare &Y, TE
T & faT wgr g | sEEr denfeEr
T zw fam o afsee ¥ afew
AT FTH TE E AFT | OAT FEY A A A
qF A q@ I G E, I A H
T i amEy A # wgar |

A OF AT FT AR A G
& | ST A% e FUW § G T 49 £,
3T AT 7 Fgr & fr fagre & ar o
Ferafed FHEY &, I FEeLfza A
# F0q & A THE g ¥ a7 o ZW AW
 feiiew g wifed, g o
o aF TG0 A AT | el Ao ow
ag ot awwT § 5 37 i o
I FHE H F1 | A @, F St A
®1 e & S s g, fow amm w0
Y T o A gAY wEEw F W
wT & 5 s 3 o oF Wl & e
w9 W E, wfrafor and &, awe
IH AT AT E A T 23 v &
A 7T F{8 N T G awe yw
faar & 1 &/ smgan & i ot & oy ¥l
T fage weere & T gwe ¥
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et a1 fagre aFe s ¥ T
# 1§ wF A9 & ) swfag dg g
Fr ot evifafaedt & & ol & ol
39 wWE w1 hEAr fFa s o safs
il qFTA FTOFATE, AT FAAT P,
IO 39 a9 %< foar &, @ = sEw
AR & & g awd w7 g A
TET, IART FIATA FEAT G 7 FA AWAS
g wda & fax ag aga o AT &)
L A § o 7 9% e W F
fiz &« T T 97 9% IF 9 AW
& foar & 1 wwfed & T g B oY
¥ oot 39 9T W wEArET de AriEd
austar g Wifed, s weEe #1 E%
¢ = samr foswm wfgm . o
T A g AT qw e g fH i v uw
wri swifa & §, et -
A AT FgE TAAHE T R, i
fagre wddez Sz qamweE ® AET &

vt fagre # o Trefs e s« @
2 Iud AT afor &, s = o @, SET
OF AHAT § WTME ARG TEAT  ATRAT
g | o fay § wanft oF s=e &, 9
s=er ¥ uw wig ¢, Faewr T s g
wiF § AW agaad ¥ g e @

| &, T ¥ AwdE oF SRl &1 T

g 1 =9 TR q 9ot T & 39 Niw
¥ T | ot v & fewfear § awy
g # v o w4, fad fr zfomt
FT WRMT 937 | OF H13AT FT T 7
& wE, fomsr am Tw o=y 4T §9
aar & & | 4 syt s ¥ 9w g0 § 0
qaY Fvd &Y qw Ay & e o aaae
F1 AU AT &, aerdy F v gy
T F o gfor wrar & w5 eee
foitE 29 % foa, a7 Wt 2o far smar
g | foaer gafor g wfeq =9 =i
w1 w3e ag far aar § ol = afe
9 AW HT TFEA ¥T wifww wE A
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T T ¥ AR I S w1 ey
A faar war & 1 afiror ge=r § Faaway
TF WE #, A CATHET FO g
THEAT 9 F1 saaw fEar 2, wfew
FHT ¥ Aarfar wEE fod o Gwiee
g =rfga, oo Sifes & warfas wm
Azt fear war g, svan € St St T
faar mar & e @vn 1 gEEER T9 A
WAT4T ST @18 |
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4 arq fa@ a1 q) 9 o e
digar g | 9 faa & o5 2 fafiex
&, famwr arw afee Aroaw fasr 2, agr
§ oF gHo fo W § T WA TH 1 G
g T gfeem & 1 gfom & art § am
Taea § o g a9 gom, afew ag v
el & | g |Y &Y | A ol ) o
¥ ag F09 T g0 &, a9 § I g
ag w1 ¢ 7 7t o g7 qmEEy 7%
ST IAAT ATEAT AT FEAT § AT T
F foafes & v g0 &1 wa@ FEEIW
aradt ¢, faasr =it &7 a1 o a@
FT ATH 8, IO91 aHC gaaer a/l &
O FEAT AT F | qF ATEHT AL ¥
o gafor &, fedt sy =5 & | a@p
¥ Fm B 9 Waw ganr  fF SweEr
qa AIgT WS FT AE G oA g
& wfed g% T FT, AT G -
FreeT W1 &, wfad TOem SEw0 U
ar fremre 5 & fam o € o gt
& g W & gra e wew frar
FATAT & | TETHT ATHE Ioe LA F1 forsraar
FT A | IFH qE qriEare § AT
forfarsrer gt & 1 a8t T & o fafass
gar & | ? 3@ gew ¥ wfd oW A
FT §arz & A g oo aw fefass
FT WTHAT AFF 4T ALHT FAT €, IqH AT
| F—FET d—aAe afEfeaa g

[ 24- DEC. 1969 |

i & 7a% AW &, A dto arfo o
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' F g1 ¥ faEr #1499 w7 &F Arw se-

T e 5 agi #1 ®= g & A
T Ay aral wr fafader w99 § wmr
o | § A 5w A w1 oawar g fFoa
qrfearave 1 AT 8, ol 97 F1 IEEr
vy faadr @ arfer sw@ o duir
&, afeT g a7 gy @ o2y aee
GHT &1 1 zvuw 1 frwd w7 | W
T iAavre & Ee it efga w
HAFT L T AT FT FT0 FAT 8, F1 T
A HZEHIZ T § A FA T q97E
F FT AP ATETAR FL@T 2, IT 9T
FEATE EEr SfEgd | AT IEET OET
FEATET A FEAT FT0EF, TAT A AT
g afFr s gmt W feiErs
F A wifew &Y ol & wfed T
qEAT E, ©F I ¥ AT F wEeEe A
21 914 fF 97 AR Od A 53
fe ot s o9 & oY g@Th aweEe
& ¥ forirtemes a1 &, afer fropmr &
T AW W ST FTH IAET AT A= Al
IR HATH T |

st siEer wsh : gETa I w1
ATET §, WO, ATH-TWT F §EET F AT
¥ qgt HF AT GFT § | AV qAT T GIH
FT TIATH T KT AT TATAT B4 &7 .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I would request you, Mr.

Mandal, as far as possible, not to refer to the
proceedings of the other House.

«ft #to gRo waw : fgmmm ¥ i
firoer gam waw & 1 fagre § go< fmr
froer o serer 8, SO fagre § o
IEFT TA IATHT § A AT & e
FAT &\ WY A FE WA, CATia -
O I "I aral &1 24|, qg I faa
wF A fawm aF FEw w7 o1 @
&, ¥fem arrer ot ot g wefr w e
I @ &, A qFT I AL FT WEA 99T
| @y &, W At 9% wEE ¥ gEATTET A
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[ #ro nFo wew)

W 5 @1 8, 37 a1 $1 4T a8 aia
gaer a@t g f& sed fage s f5oow
frger g TR B, vad fag wwe
a1 &7 ara AT A9 | IF AW AT AT IH
ard & fom it 2wt 5 S daew e
fomt £, & Are wirew fag wd | b
# srgar g fF i1 S 918 Jg7 97 aArn
T @G T A ag F fam aw; wife
fazre 7 9t Ierdy W &, 7w g & fow
TAMHT & | 98 TOTET AT A18T & foen
FAT & AT A AT IHT F gHAT 77 qwan
2 | zafaa 37 Tomd A anfaw FAa
FT ATG! TIE T AT B FATEAT FT 04T
Tifzg & T avg # wfww & SAr
arfed f oa g & w1 #1 sfaw feafa
¥ Aot F ara gare g @% | gafaw o
fawra 418 a9 #7 @14 &, IR qeT H
wer AZT T¢ AATIT AAT AMREA |

§ HTRTT W SATA ART FOA AT A
A Tz srgar § | A RO UF gAT
oW & 51 fF aram w5 A 3w & o
FEAT & | TA AYE FT A FeOA g | I4
U ¥ A4 UF §IF g AR Al q4TF
AT 7 AT & TR EE T AITH § AT
TAR AT FT FET ZT W 2 ST 400,
500 $Z AF WA F FIE E T4 E |
TIAz TR FAd & fag e g
T § AR wEd @ SR 3w A
mereTAz fRar srgam | @fEe owEe #
ATTAAT AE FT F249 AT @Y & | gt
71 a2 T T @ A w arfew
v fr o=l 9% W\ =9 ST 9@t 9%
ATAT ATAY ETE R TIE 2 HIT IEAT T
#1 1 gw W sy § fF owarewr ga
Faae 2 v sat A G w1 e
& 1 g, T T® wyar dar & &t qwa
2 | oar ww & wgromar § fr w09 80
gfqom @ =3 faom 23 & fog dae
g st 20 sl fagre & waeEe 3@

[ RAJYA SABHA |
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AT & | A qfF Fmw T § e
7 fagre &1 wadiz &, Wl 3z Ia@
I gHY FEA FL q%AT ¢ 7 qg W
FrE A7 7T 2Y A1 3A% | "y fag-
wa F a1 fAaw & ag ww w o |
Tafed JOFTT T TH ATd AT 9g Fw
FAT ATl |

qAFAIG 2, 97 961 47 qJ9g 7 AT & |
agi 72 7 ar 8 foet /@ g W @
uF v fEr e 5 A @w o,
a1 4 7z faa woar =wear § 5 o7 7@
¥ foamr 7t ama ww =rfed; a4y ead
AET &1 FAAT F FIC @S T WL qF A094T,
wrr g foar amar swdr 2, &
g A1 sg 77 awfar wv e
awrg, faad gaar savar ofer #v gfa
faer @l 2 1 zafad & =ngar g fr &
fear w1 famrr awmar swar =rfeg s 3@t
AT g g

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now Mr. Arjun Aroia.

SHRI NIREN GHOSH (West Bengal) : I
would like te know what the time-limit is for
this, Mr. Vice-Chairman.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The time allotted to this is \i
hours. We have exceeded it and I would
appeal to honourable Members not to take
more than five minutes each. Mr. Arora, I
would request you also to cooperate with me.

SHRI ARJUN ARORA (Uttar Pradesh):
Mr. Vice-Chairman, I will take only 4
minutes.

I am against the system of Presidential rule.
If the Constitution has to be amended as has
been pleaded by Mr. Mulka Govinda Reddy,
this institution of Presidential rule should also
be abolished and a situation created in which
one Chief Minister after another faces the
Assembly and if he is not able to win the
confidence of the Assembly, then, another
Chief Minister succeeds him, and the
process
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goes on till the Assembly produces a viable Ministry.
The system of Presidential rule brings a bad name to
the President because in effect it is not the President
who rules; it brings a bad name to the Central
Government because though the Central Government
is supposed to advise the President on how to rule, the
rule is that of the Governor and the Governor is
placed with one or two advises. These advisers are
seasoned bureaucrats whom I dislike and whom the
people dislike. These bureaucrats do not work in a
manner in which the people will feel happy. So,
except some politicians who hope to gain as a result
of the continuation of the President's rule, midterm
election, etc., everyone is unhappy and the system of
Presidential rule should go. And if the system of
Presidential rule has to go, the provision in the
Constitution that the Assembly may not meet fo:- six
months should also be amended so that frequent
meetings of the Assembly are possible. We should
have a provision like the one in the French
Constitution where a Chief Minister or the Prime
Minister has to seek the confidence of the Honse. The
system of the C Jef Minister about whose majority or
minority there are disputes, sometimes parading
Members on the street or in the Raj Bhavan, must be
brought to an end. The Chief Minister should seek the
verdict of the House within a few weeks of his taking
oath and only if the House passes a vote of]
confidence in him -hould be continue. That brings me
to the case of U.P. where the Chief Minister has
publicly declared that he heads a minority|
Government and does not summon the Assembly. In
various States, particularly in U.P., the Assemblies
rarely meet. They meet only to pass the budget and
once the budget is passed, the Chief Minister and his
Ministry feel secure for six months. The Assemblies,
particularly as in U.P. during Mr. C. B. Gupta's
regime, are unnecessarily and unceremoniously
adjourned and even prorogued This happened in U.P.
in August when there was a vote of no-confidence
against the Speaker and a vote of no-confidence
against the Government The Assembly was adjourned
and unceremoniously prorogued by a Governor|
willing to cooperate with the minority Government.
And now though the Chief Minister has himself]
declared that he heads a minority Government, the
Assembly is not being summoned in spite of the
demand of the Opposition, the demand of the majority
of the Legislature, the demand of the masses of]
U.P. Our
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experience of the working of the Constitu" tion,
particularly since 1967, demands that a curb should
be placed on the Chief Ministers and they should be
compelled to face the Assembly as often as the
Opposition wants, as the peopl: want, and this system
of Presidential rule anywhere should be abolished.

SHRI NIREN GHOSH : Mr. Vice-Chairman, I
would like to offer a few remarks. I more or less
agree with Mulka Govinda Reddy. He has raised
some questions of importance, it is urged how the
Government in a State should be run when there is a
vacuum, | say the pattern of the U.K. should be
followed. In England there is no Presidential rule.
Never is the House of Commons kept in a suspended
animation. It is a flaw that the Bihar Assembly has
been kept in a suspended animation for the last eight
or nine months to allow some party or the other,
whether it is the ruling Congress party or this or that,
somehow or other to get it. Only for that purpose
this is being done. I would say the Assembly should
be convened immediately and allowed a chance to
form a Government and if it cannot form a
Government, then, dissolve the Assembly and have a
mid-term election.

As regards the state of instability, I would
suggest there should be proportional
representation. The system of pro-4 P.M.
representation would
put au end to the conditions of instability.
It is not democracy that 40 per cent, of the voters can
have the seats of 70 per cent, in the Aseembly. It is a
queer thing, a minority having a majority in the
Assembly. It is therefore that a stable Government
should follow.

portinnal

In this connection I woild also say that the
question of Centre-State relationship has come up.
Shri E.M.S. Namboodiripad has put it on record that
there is a constitutional provision to form a Council
to review the entre question of Centre-State
relationship. But that article has deliberately been
put into cold storage by the-Centre. I make this
accusation against the Government that this question
has not yet been reviewed at a proper level.

As far as the conditions in B'har are concerned, I
will say that Bihar has been delivered to the Ta'as
and Dalmias and some sugar magnates, the Raja of
Ramgarh and some land-owners. That is practically
the position in Bihar. You will ask "What is there in
Bengal."" We have no real power there; the real
powe; is in
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the hands of land-owners and monopolist of
Calcutta. We have only some control over the
Administration. I am told that in Bihar not a
single employee of Tatas gets a decision in his
favour in the courts. The judiciary in Bihar acts
in favour of the Tatas and the bureaucracy also
acts in favour of the Tatas there. The
bureaucracy car. never disoblige the Tatas.
That is the position in Bihar. I would say in
this connection that the hon. Mr. Khadilkar
uttered certain nonsensical things yesterday.
He said "Do not criticise bureaucracy". But he
ought to know that the major corpus of the
officers stand in the way of the implementation
of public welfare measures. He ought to know
where the land lies. In Bihar this bureaucracy
seems to be a handmaid of the Tatas; they dare
not go against them. That is the position.

[MR. DEPUTY CHAIRMAN in the Chair]

Mr. Deputy Chairman, as regards strike,
much has been said. I would only say that Rs.
4 crores have been lost to the exchequer and
the production loss has been to the tune of Rs.
30 or 40 crores. When the production is
sabotaged by the Tatas, fhe Government does
not utter a single word against them but
whenever the workers go oa strike, then every
blame ii put on them, on the workers. The
Tatas tried to settle the dispute behind the back
of the workers with the stooge of the Tatas,
namely, Michael John. He has remained a
stooge of the Tatas for many years.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : No, no. He is a very respectable
leader.

SHRI NIREN GHOSH : You should not say
that because many leaders of the INTUC have
told me that he is a stooge of the employers. So
please do not interrupt; otherwise you will be
in a soup. You may not know that but that is
the position. Therefore I say that this issue
should be settled immediately.

As regards law and order, Sir, in Bihar 11
poor kisans were shot dead by the police. In
the collieries no law prevails except the law of
the colliery-owners or the Tatas or the
Dalmias. There is no law and ordei for the
Biharis. That is the state in which Bihar exists
today. The law and ordei exists for the upper
strata. Whatever they say, that is the law. Sir, I
have a tender heart for Bihar for historical
reasons
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1 because many of our illustrious sons, the sons
of India, have been born in Bihar. Gau'ama
Buddha, Mahavira Jain and Asoka, all of them
were born there and there is the Rajgiri, the
line of kings. Today 5 crores of Biharis have
been put tn bondage. I want that the Biharis
should rise up against this state of affairs and
put an end to this state of affairs.

Finally, Sir, I must say that this scandil-ous
state of affairs of keeping the Assembly in
suspended animation should be pu< an end to
and the Assembly should be convened
immediately to see whether there is a stable
Government and, if not, then dissolve the
Assembly and go in for a midterm poll. For the
advantage of this party or that party you
should not make a mockery of democracy. Ur
fottunalely you have done so. Now when the
conditions of instability have come into India,
you cannot do that for a long time to come. If
you do that, you will lose your ground and you
will get isolated. Therefore it is time that
reorientation is also made in this direction.

Thank you, Sir.

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Mr. Deputy Chairman, Sir, the House is aware
that Bihar is under the President's rule and as
such it is the responsibility of the Central
Government to try to give a clean
administration to the State and take such steps
as will bring back confidence in the people of
Bihar. I am sorry to say that no such steps have
been taken in Bihar in spite of the fact that
Bihar has been under the President's Rule twice
since 1967. Thepiesent malady in Bihar is
largely due to the maladministration under the
corrupt politicians. The House is also aware
that tbe Madhol-kar Commission was
appointed by the Bihar Government to go into
the charges against certain Ministers. Bihar
being under the President's Rule it was
expected that the Report of the Commission
would be p'aced on the Tables of the two
Houses as early as possible but I am sorry to
say that respect has not been shown to the two
august Houses. The Report has been made
public without its being placed on the Tables. I
have no indication as yet that the Central
Government means business as far as the
follow-up action in respect of the Mudholkar
Commission is concerned. It is such a serious
mattf.r, Sir. According to the paper reports the
Madhol-kar Commission have held the Raja of
Ramgarh and one of the ex-Chief Ministers
guilty of the allegations and charges made



5789 Bihar Appropriation

against them. In fairness to tlie State of Bihar
this should be exposed as early as possible and
follow-up action should be taken. But probably
it is due to the influence of some very high-ups
in the Government of India that the Report is
not being placed on the Table of the House. I
would expect the Government to come ouf
with a statement giving out the charges and the
actions they want to take in the matter. That is
as far as the Mudholkar Commission report is
concerned.

I am worried about another thing and that

is the administration of science in the
country, at the Centre as we-1 as in the
States. It is the responsibility of the
Council of Scientific and Industrial Re-

search to administer science. As the House
is aware, there are numerous complaints
against the func'ioning cf the CSIR.
Now I have all sympathy for The role of
the  Minister of Education and Youth
Services as far as the administration of
science is concerned. The CSIR  Director
General is the ex-officio Secretary to the
Department of Science in the  Ministry of
Education, and as such, whatever
questions are put to the  hon. Minis'er, he
has to reply on behalf of the Department of
Science or the ~Ministry of Education. And
what is the source of his information? The
source of information is the same Council
of Scientific and Industrial Research
against whom there are numerous complaints
and against whose activities the Sarkar
Committee is enquiring in'o. May I ask hon.
Members, is it a satisfactory situation that
tlie accused is the person who gives the
information to the two august Houses? The
House is aware that day before  yesterday
there was a Calling-Attention  about
certain Directors of the CSIR, and always
my charge against the Minister is that 1 e has
been misled by the CSIR  in the replies he
has been giving. All the relevant facts,
which should have been brought to the
notice of the Minister by the CSIR, have
been suppressed with the motive that facts
should not come to the light of Parliament.
I would request that the  entire material of
the Calling-Attention be sent to the Sarkar
Commit tee. They should be requested to go
into this question of tbe Calling-Attention
material at their next meeting and submit a
report.

MR. DEPUTY CHAIRMAN : You should
speak on the Bill please. You should make

observations regarding the Bill under
consideration.
SHRI M. P. BHARGAVA : Yes, yes,

probably the Deputy Chairman has not
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cared to look into this book. This book
mentions Demand No. 15 as relating to
Scientific Departments and Demand No. 16 as
relating to Education, and I am speaking on
Scientific Departments and the administration
of science.

MR. DEPUTY CHAIRMAN : This refers to
Bihar.

SHRI M. P. BHARGAVA : That is why I
started with and said that the entire
administration of science at the Centre and the
States is under the CSIR. I hope the Deputy
Chairman will credit me with that much
intelligence as to what I should speak and what
I should not speak. I wanted to speak on the
Appropriation Bills yesterday but I refrained
from doing so because there was nothing about
Scientific Departments and Education in those
two Appropi iation Bills yesterday.

Now, I will request the Governs India that
they should remove the uncertainty in which
the sciertists have been working. Whatever
action they have to take, they mus’ take the
ac'ion. Let there not be this stalemate tha' the
contracts of the Directors which wei e due for
renewal in May have no et been renewed. Now
they are being paid on month to month basis.
Can any Director function if the entire
Laboratory knows that the contract of its
Director has not been renewed ? Will anybody
in the Laboratory obey this orders? But this is
what is happening. Then, things are being said
which have no basis. Therefore, I would plead
with the hon. Prime Minister, who is the
President of the CSIR, that a lot of what her
father did for the development of science be not
scrapped because of the cliques in the CSIR
and because of certain people who want to see
that scientific development in this country does
not take place so that the vested interests, which
are not interested in the development of
science, can have full play.

MR. DEPUTY CHAIRMAN : We have had
enough discussion on this Bill. The hon.
Mininster may reply now.

SHRI R. K. KHADILKAR : Mr. Deputy
Chairman, Sir, I veiy patiently listened to the
debate on this Appropriation Bill concerning
Bihar. Quite a number of interesting points
have been made, but almost all the Members
have expressed their intense dislike of the
continuation of President's rule in Bihar. It is
but natural that there is the anxiety to see that a
popular Government is installed as early
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[Shri R. K. Kadilkar] as  possible in
Bihar. As Shri Mulka Govinda Reddy
and other Members have suggested, at the
present juncture, how ever, much we may
dislike the continuation of Resident's rule ,
unless we are able to nnd an alternative,
Presidet's rule in certain circumstances
and under the Constiution becomes
inevitable. We are passing through a
period—if I may use that word which is
very common—of a sort of dangerous decay
when political lite in our country Js more
or less fragmented and there are no signs of
a return to normalcy, to a cohesion foi i
ntegration at any level.  On such occasions,
unless hon. Members of the House, whether
they be.ong to this side or that side or any
sec'ion of the House, apply their mind a
little inward and try to analyse the situation,
there is no possibility of setting in motion
forces of cohesion and integration. Some
remedies have been suggested, like pro-
portional  representation,  or the French
system where the Prime Minister is asked
to seek the vote of the House. But, Sir, we
know the French history for quite a number
of years; they had Governments wh'ch did
not survive for one or two days even. And
proportional representation in the political
system that we have adopted leads to a type
of fragmentation of political life; it does not
bring about any sort of integration at any
level. Then another suggestion was made
that in between two sittings of an
Assembly the presently prescribed
maximum peiiod of six months should be
curtailed, and the instance of U.P. was
given. [ fu'ly share the anxiety of hon.
Members that, when, a  Chief Minister is
not having the confidence of the House, I
mean if some people's representatives as a
body feel so, then, the Assembly should
be convened and a vote of confidence
should be taken; they are certainly within
their rights. This matter was  discussed,
as we all know, in the Governors'
Conference that was held recently i,
Delhi and a suggestion has emerged that the
intervening period I et-wee;i (wo sessions of
an Asssembly should be a maximum of three
months instead of the rresent six months. 1
do not know how far and when it would be
seriously considered  and a suitable
amendment would be made.

The main problem of Bihar was referred to
by my old friend, Shri Awadheshwar Prasad
Sinha, and he said that the problem of Bihar
is the problem of the peasantry the problem
of their poverty and backwardness, which
you do not find any-where else in our
country after these three deve-

lopment plants. While listening patiently to
debates while occupying the Chair in the Lok
Sabha I have found a rather distressing picture
presented to the House regarding U. P.
particularly the eastern part of U.P., and Bihar,
in particular the northern part of Bihar. Some
hon. Members here referred to that state of
affairs which still persist and mv friend, Mr.
Awdhesh-war Prasad has made some good
suggestions. At the present juncture there is a
good deal of discontent, restlessness and
ferment among the peasant., of Bihar and he
said that the land legislation that is on the
Statute Book but which no popular
Government in the past cared to implement
should be implemented forthwith during the
Presidential regime. It is a good suggestion and
if the Presidential regime is to do some good to
Bihar all sections of popular opinion must put
their weight on the side of this demand and see
that this legislation is ruthlessly, if I may use
that word, implemented in Bihar so that the
problems of the tribals who have been forcibily
removed from their land get remedied.
Resumption of tenancy is taking place and that
legislation has remained a dead letter so far as
Bihar is concerned. That suggestion certainly
one would like to endorse.

SHRI AKBAR ALI KHAN : As there is
Central Government rule I hope they will take
note of these things.

SHRI R. K. KHADILKAR : I hope so. In
Tact 't should be taken note of;, I have
expressed in unmistakable terms because
unless that is done, whatever help may come
from outside, the situation in Bihar is not
likely to improve.

Certain other points were made and I would
like to refer to them briefly. The contention is
that Bihar is neglected in planned development
but I would, like to give some figures. For
instance in the First Plan outlay Bihar got Rs.
73 crores, in the Second Plan Rs. 178 crores in
the Third Plan Rs. 315 crores and in the Annual
Plans for 1966-69 Rs. 220 crores. From this you
will find that the development outlay for
planning was not less but perhaps it is just
possible because there is not that type of
leadership which can give a certain amount of
dynamism and drive or the implementation of
the Plars Bihar has remained very much
backwa'd. Fortunately for Bihar it has benefited
by the award of the last Finance Commission.
The per capita income of Bihar is undoubtedly
low and the State has benefited considerably
from the last Finance =~ Commission's Award.
The new
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formula for distribution of Central assistance for tions of Harijans in particular are concerned,

the Plan  has also benefited
considerably. As a result ol" all this the

Bihar quite as hon. Members pointed out, much remains
State to be done. Even now with all these outlays if

Government wiH be able to set about their Plans immediate steps are not taken I do not know
as compared to the earlier Plans in a better way. how far things would improve.

This should go a long way towards increasing
the per capita income. The Centre has already
invested a large amount on Central projects in
the State. But as I said earlier, with all the
investments and the outlays, in the final
analysis it is the dynamic leadership of a State
that can take  advantage of these things and
bring about change and transformation and see
that the poorer sections or the
sections get the benefit of development and it
does not, as one  hon. Member has said, just go
to some monopoly house or the other. He
was perfectly within his rights when he
depicted that picture. Bihar is a land where vested
interests play a big part.

There wa.; a reference to the labour trouble
and the 40 days' strike that is going on and a
suggestion was made that the  Centre should
take certain steps to end the strike.
Everybody understands that this sort of
protracted strike is certainly a national loss. As
was stated by the Labour Minister in the other
House, if I remember correct, a settlement
sometimes is thwaited by  vested interests or
by trade union leadership which is favouring
one vested interest or the other. Such tactics
go on and the strike continue. That is my
experience and perhaps the same thing must be
happening in Bihar, I do not know.
Reference was made to the fast by  Mr.
Karpoori Thakur, Chairman of the SSP. He
is also known to me very intimately and all
Members would share the anxiety that the
strike should end and with the end of the strike
he would end his fast.  The sooner the strike
ends the sooner his fast will end.

Then a question was raised by my friend
Awadheshwar Prasad regarding drinking
water. About that also certain steps have been
taken. He said there was a promise by a
former Finance Minister, Shri Morarji Desai.

SHRI AKBAR ALI KHAN : It was not
only for Bihar but for the whole of India.

SHRI R. K. KHADILKAR : But he

pointedly drew our attention to Bihar. In the

Fourth Plan a sum of Rs. 2 crores is proposed
to be spent on extension of water supply
facilities in the villages. I must confess that so
far as the drinking water problem is
concerned or the condi-

underprivileged b

Certain other matters were also referred to
but I do not think I should take more time of
the House by referring to every question that
was raised here. Already we have spent a lot of
time on this. I would however assure hon.
Members who participated in the debate that
all the points made by them and the grievances
ventilated by them before the hon. House will
¢ taken note of and wherever necessary
suitable action would be taken.

With these words, I move that the Bill be
taken into consideration.

MR. DEPUTY CHAIRMAN
question is :

The

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Bihar for the services of the
financial year 1969-70, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the BiIll.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI R. K. KHADILKAR : Sir,I move :
"That the Bill be returned."

Tfie question was proposed.

st Taet wiw Tag
T g FTHA v =

wig ¥ w7 Fy 5w w9 F
og A fasmr o, s sfam, @
IART AT AT 7F TT @ | THE A1Z
51 faegeady soTT woew FT AT =

T ATHTT ATE A1 IAA TEAr Al @



5795 Bihar Appropriation

[+t Taet e feg)

% 14 "t & faars ot v & o
gt whmm g | derE &
et wfaw & s frir 2 4 @
an foie %1 uw fowe a1 A%
g warfer fear mar =t f& aEad #
gt & | afew oy aga € 3@ & A
3 fir o e fagre 7 swmem &9 & a1g
# 2, st fagre & Sforeer=re &1 w1 6%
Fv 7g1 &, fox o ag e awz 9t 3w
qT et o AR ot & 1 F T wEm
T WA AAY ST F 4g AT FATgal
¢ stz afz dwa &Y &% a1 § JE
AT AT T4 & TEA A7 (€ T A
e, Al F ST § ag AW 7@ g
gafr & srgm i s 99 s w9
¥ ww qg wreATe A weT &6 R oA
FuTe 21 & ars A 5% S0 & T A
% o 3w e &0 9w 20 ey G
W 2 AW ATA AT 5 (7 48 afas g
g7 w7 fagre # Yy, 99w faes wi
% fordt oit wevor fasmar wr 39d wriEs
fite & sa7 & F@ifw s@ard § §1 79
AT & IRk aFwT [FEEa 9T6 990 A
2| & Frowr s guaree | T AE-
aw 7 wit fropefy € & IAAT ST GiwAT
g ¢ o oA w7 g 7 ot g
7 e & feafars wefea far
g (e mar—this referred to that, that
referred to this, gy HE  wHAT ?ﬁ{T
fermery 1 e S werfoe g€ @ wrow
ﬁqﬁq}mm;thatnumbcfofchargc
cefers to this number of charge. What is
this ? gq¥ qqT AT 78T § | gHEA §
qigar § 6 wetew e @ e
qfseror @t oA, SwIlOA WY STd, IEE!
T AT AT T @ A | FIL AAT TH7
T8 & Y o9 ¥ TW AE $ G IT G4
fea s |

frerdy ara § a8 w1 A1gAT § forery
=t g8 — fw anft oY 7= wregafa o
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& gaat 74 aw foar s wifE a-
afit ara ot age 33 4 & fagre & aw
R Y | TEF AT F gWTC Rl A AN
WY ST A TN JIGLT 7@ g, § AL
AT Ad ArgaT § Afww ag wwdfuz
2 f& wa¥ vz qqwe e ff 39 F7-
Ffew wade 7 Fe0r oYY & 1 wufEa W
qIgaT § GdiE ®W  oed ¥ weR
T 31 | § UF A FIEE qIAGA 27
et 2, 7 wg & fw e fagre & forn
g wtE gArsEe @Y 3w /A, .
(Tt‘me ell n'ng.‘-) .. W wEre
T g § Faw & vl @ fow
qq FUN qATERE fT I Wy A A1
w7 A4 adr, over A1 wmaw fEaTeds
& ddr feafe & =g 7 Agwr Al
qrEt & Jar v R faardt w1 awar
Frfed &t Iy w2 fgd fw 3w
ATHFTT TATH AT IT AORIT F1 Fl-
fedr 8 av wdf & sy wiw faam aar
¥ 2, 7 fF nade & Jeaw 8§ o A
7 gd gt § dfad= § =7 1 " w0
arfe, @ & wAT @A |

SHRI BHUPESH GUPTA (West
Bengal) : Mr. Deputy Chairman, I would like
to take the opportunity to bring to the notice of
the House what is happening in Bihar.  Of
course, unless there is a responsible Ministry,
it is difficult to solve some of the problems
leaving them entirely in the hands of  the
bureaucracy. My colleagues in this  House
have been repeatedly telling you and others
about the situation in  Jamshedpur.  Well,
everybody knows it. It arose because the
Bihar authorities, in league with the Tatas,
wanted to deal with a fictitious and fake union
which enjoys what they call recognition,
whereas the popular union which commands
the support of the majority of the forty
thousand workers is completely ignored. It
is quite clear from the facts also that tne
fake union does not command any confidence.
Otherwise, how is it that the agreement which
has been signed between the factory
authorities, on the one hand, and the union
representatives, on the other, is not being
respected by the workers? If the workers had
been really behind that particular union, the



5797 Bihu Appropriation
agreement would have come into force, the
workers would not have revolted against it and
the workers would not have repudiated it. That
in itself is evidence that the so-called union,
which enjoys the favours, does not command
the confidence at all of the workers. It is a
puffed up union of the employers. Now, we
have met the representatives of the Central
Government, the Home Minister, the Labour
Ministei, the Prime Minister and others, but I
regret to say that the machinery of the Govern-
ment of India has not moved as fast as it should
have. The Government of India should have
intervened effectively in this matter, especially
when Bihar is under Central administration or
under the President'.; Rule, whatever you may
call it. Therefore, I still urge upon the Govern-
ment to pay attention to this matter.

The second point I should like to make is
with regard to the Mudholkar Commission
Report. Now, a Press propaganda is sought to
be built up a-s if all the Ministers are guilty.
Now, in that Report itself you will find that
some Minister has been held technically guilty
of releasing political detenus or for giving
some promotion or appointment, which had
nothing to do with nepotism and so on. They
have nol been accused of any corruption and
other things. The so-called technical irregulari-
ties have been brought out. Take the case of
the Chief Minister, Mr. Mahamaya Prasad
Sinha. He has been indicted by the Mudholkar
Commission on the ground that he released a
communist detenu belonging to the Marxist
Communist Party on the recommendaion of a
CPI Minister and another CPM Member. Now,
to release a detenu is not to be regarded as an
act of corruption.

SHRI C. D. PANDE (Uttar Pradesh) : Is it
not abuse of power ?

SHRI BHUPESH GUPTA : It is not abuse of]
power. First of all, you arrest a pei son and
detain a political worker without trial. That in
itself is an offence. The PD Act will go. You
could not pass it. You are not even supporting
the PD Act. Now, the PD Act is the greatest
abuse of power. This is going on. It is the
executive which detains a person. Now, if the
Chief Minister is satisfied that some person has
been wrongly detained, he should release him
and it should not form a technical breach or any
sort of offence or any sort of irregularity of this
kind. Therefore, the Mudholkar Commission
Report should be taken with a grain of salt. I
tell you one person, however, has been really
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nailed and that is the Raja of Ramgarh. The
charges against him are of corruption, using his
office for advancing his business, financial,
mining and other interests. I can understand that
it is corruption and it is corruption. As you know
very well, we have been fighting the Raja of
Ramgarh right from the beginning. No doubt
about it. One reason why we could not get on
with Mr. Mahamaya Prasad Sinha and others
was that they took a soft attitude towards the
Raja of Ramgarh. The Raja of Ramgarh is
absolutely a blot on Bihar's politics. He
somehow or other uses his minerals and other
resources and tremendous financial power in
order to bag MLAs and in certain areas, as you
know, he controls jsome MLAs and so on. He
controls certain constituencies and with that he
bargains with others to browbeat them. The Raja
of Ramgarh should be hounded out of political
life. It is not a question of corruption only. The
Raja of Ramgarh is a definition of corruption
and malpractices in public life. The Raja of
Ramgarh should not have any quarter anywhere
I agree, but he is being continued with the
favour of the Congiess Party. The Congress
Party once adopted him, his entire Janta Party
was with the Congress Party. Then, he shifted to
the Swatantra Party. The Swatantra Party
adopted him. Then, he formed his Party. He is a
political chameleon. His main interest is to
advance his own personal business. Crores and
crores of rupees worth of of properties he has
got. Therefore, I think it is a good thing that this
man has been at least judicially somewhat
exposed. It does not only require to exposed. I
think Bihar politicians of all parties, whatever
our differences may be, should all come to one
conclusion, that a man like the Raja of Ramgarh
should not have any place in any Ministry, in
any responsible position. If possible, we should
defeat him in the constituencies and so on.
Political life should be rid of such men who
bring in high finance and big vested interests
with a view to gerrymandering -elections,
corrupting the political life, manipulating
Ministries and making Ministries, according to
their own wishes.

SHRI C. D. PANDE : One clarification.
When you had your coalition government two
years back, the Raja of Ramgarh was a party
in that coalition.

SHRI BHUPESH GUPTA : He wants a
clarification. He knows what the clarification
is. Surely, he is entitled to ask it and I am
also entitled to answer that.
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[Shri Bhupesh Gupta] But we made one
thing quite clear. He must not be given mining
and other things. He wanted to become the
Chief Minister of Bihar, but we insisted that he
should not be. We wanted him to be out of the
Ministry, but we failed in that. When he was
included in the Ministry we said that Mining
Ministry should not go to him. And surely my
friend can ask that question. So the point is
this. All right, people did not see what he was
like.

SHRIB. K.KAUL (Rajasthan) : Why don't
you propose the nationalisation of mines ?

SHRI BHUPESH GUPTA : At tha* time you
were in the Congress and you were defending
the Raja of Ramgarh.

MR. DEPUTY CHAIRMAN
Bhupesh Gupta, you please wind up.

KUMARI SHANTA VASISHT (Delhi) : I
also said that the Raja should not have been
given this portfolio of Mining and Forests
when cases agair.st him were pending in the
court of law.

SHRI BHUPESH GUPTA : She is quite
right. Never have I said that everything that
Kumari Shanta Vasisht said was not right.
Many of the things she said were correct. Even
when she was in the wrong benches, she was
correct.

Mr.

KUMARI SHANTA VASISHT : You are
under the wrong influence of the Prime
Minister.

MR. DEPUTY CHAIRMAN : Mr. Bhupesh
Gupta, please wind up.

SHRI BHUPESH GUPTA Sir, it is
because of so many interruptions I am unable
to continue.

Finally, we all want that the President's Rule
in Bihar should end. Absolutely there are no
two opinions about it. The President's Rule
brings no good to anybody. The politics of
Bihar took such a turn that the democratic
forces are not in a position to form an
alternative Government. They should form an
alternative Government. They should make a
serious effort. But two things are quite clear.
The Swatantra Party and the Jan Sangh must
not be anywhere in that thing and also the
alternative should be the Leftist Party, the SSP,
the Communist Party, the CPM and all others.
Let them come to an understanding and form a
Government.

[RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN : Pleas wind
up.

ShRI BHUPESh GUPTA : EfTort should be
made in that direction. We cannot contemplate
on being a party to any Government which
contains directly or indirectly the Jan Sangh or
the Swatantra Party. I hope efforts will be
made in that direction and naturally the im-
portant parties like the SSP, the CPI and others
should make special efforts, and I believe they
are doing it, and others also should join in tnis
effort to see that Bihar is free from the
President's Rule and gi\en a responsible
Government.

MR. DEPUTY CHAIRMAN : You have
nothing to say in reply?

SHRI R. K. KHADILKAR : I have already
gWen a reply to the debate and for those who
came at the end to hear I am not supposed to

reply.

SHRI R. K. KHADILKAR : As I hav«

ot Taet wrw fag s, 7€ e
# o gu @ A w4 oA § AT gAW
AT AT TEE ST § | Gg T 7 (Hiaezy
7éf gz awy £ 5 qfw o fefem & 7
qAATA G IS A9 4, quiGA TAHT S4TH
Tdt faar @7 wwar & 1 g€ Tfew ¥«
Tq FATH IS AT AFA E ST IAFI
I waTE AT &Y R
already said, I have given a reply to the
relevant points. Some points are raised now.

They were mentioned earlier also. There is
nothing new in them.

MR. DEPUTY CHAIRMAN : Whatever
points are raised during the Third Reading,
they have been replied earlier. It will be a sort
of repetition now and it is not necessary.

Now, the question is :
"That the Bill be returned."
The motion was adoptd.

MR. DEPUTY CHAIRMAN : If you want
to make any more submissions, I think again
we will be wasting the time of the House.

st ww Aemw (gfoom) o gga
qora fam & & forar o, o 7 9@
2T FET HIEaT | It can be done in

5 minutes,
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SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, because they will in any case, pass
the Tariff" Bill, we want to take it up later. Let
the Punjab Legislative Council Bill be passed
now.

SHRI LOKANATH MISRA (Orissa) : Sir,
le< us no' upset the agenda now. Let us fini'-h
The Tariff Bill as soon as possible and then we
shall take up the Punjab Legislative Council
Bill.

SHRI BHUPESH GUPTA : But on one
condi'ion We shall not adjourn without passing
th" Punjab Legislative Council Bill.

SHRI LOKANATH MISRA : Not al all.

SHRI OM MEHTA Mr. Deputy
Chairman, we also want to pass th- Punjab
Legislative Counci] Bill

SHRI K. CHANDRASEKHARAN : May I
say one thing? We have been bearing in the
lobbies that there is a letter not to pass the
Punjab Legislative Council Bill in this session
for political reasons. That is wrong. I submit,
Sir, that even il" it be midnight, we should see
thai the Punjab Legislative Council Bill is
passed.

MR. DEPUTY CHAIRMAN : The House
has expret sed its concern about the passing of
the Punjab Legislative Counci! Bill and I think
the sentiments of the House should be taken
into account. I do not think the Indian Tariff
Bill will lake a long time.

SHRI AKBAR ALI KHAN : We also wanl
to pass this Bill.

SHRI LOKANATH MISRA : Nobody is
going to speak on the Tariff Bill.

SHRI OM MEHTA : The Assam Bill has
been passed by the other House.

MR. DEPUTY CHAIRMAN : Mr. Bhupesh
Gupta, please si! down.

SHRI BHUPESH GUPTA : As you know, I
wanl the Punjab Legislative Council Bill to be
passed now. When the Meghalaya Bill
comes—this is a very important Bill we should
pass it. In fact, the Bill is the result of the
agreement among all concerned. Mr. Deputy
Chairman, today we can also pass the
Meghalaya Bill.

SHRI K. CHANDRASEKHARX : Let the
Message from the Lok Sabha come about ihe
Meghalaya Bill and then we will see.

7=8 R. S./70

[24 DEC. 1959]

{Amd.) Bill, 1969 5802
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SHRI NIREV GHOSH : Let us finish the
Punjab Legislative Council Bill first.

MR. DEPUTY CHAIRMAN : Let as
proceed with the business first.

SHRI MULKA GOVINDA REDDY :
We do not want to come in the wa> passing
the Meghalaya Bill.

ft IumwatE : ™ AWT A 10 e
awr f=2q | 2w faar &7 adft 9% &=
AR (6 (]

SHRI AKBAR ALI KHAN : You have said
that we take up the Tariff (Amd ed-ment) Bill.

MR. DEPUTY CHAIRMAN
Ram Sewak.

: Mr.

THE INDIAN TARIFF (AMEND-

MENT) BILL. 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) Mr.
Deputy Chairman, I begto move :

"That the Bill further to amend the Indian
Tariff Act, 1934, as passed by the Lok
Sabha, be taken into consideration."

Sir. before the hon. Members participate in
the discussion 1 would like to say a few woi
ds about the reasons.

Sir, this Bill seeks to amend the First
Schedule to the Indian Tariff Act, 1934, in
order to give effect to Government's decision
on the recommendations of the Tariff
Commission relating to the Seri-cultuie
Industry. Hon Members would be aware that
the protection to this industry is due to expire
on the 31st December, 1969.



